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IN THE HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD
(Special Original J urisdiction)

WEDNESDAY, THE ELEVENTH DAY OF FEBRUARY
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HON'BLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND

THE HON'BLE SRI JUSTICE G.M. MOHIUDDIN

WRIT PETITION NO: 3951 OF 2026

Between:

tM/s. tMahalaxmi Communications, rep. by its Proprietor Mr. Nelluri Haribabu, S/o.
Ashaiash Nelluri, Aged- 35 Years, Occ- Business # 14-9612, Kotagiri, Nizamabad.
Telangana - 503207.

...PETITIONER

AND

1. The Superintendent of Central Tax, Bodhan GST Range, Nizamabad Division,
Medchal Commissionerate, Bodhan. Nizamabad District.

2. The Assistant Commissioner of Central Excise, Service Tax and Central Tax,
Bodhan Division, Nizamabad District.

3. The Branch lVlanager, State Bank of lndia, Bodhan, Nizamabad District.

4. Union of lndia, rep. by its Secretary, Ministry of Finance, Govemment of lndia,
3rd Floor, Jeevan Deep Building, Sansad Marg, New Delhi-110 001..

5. The State of Telangana, Represented by its Principal Secretary, (Revenue),
Secretariat, Hyderabad.

RESPONDENTS

Petition under Article 226 of the,Constitution of lndia praying that in the

circumstances stated in the affidavlt filed therewith, the High Court may be

pleased to issue an appropriate Writ or direction, more particularly one in the

nature of Writ of Mandamus, declaring the impugned Order- in- Original

No.2312O24-25-GST-ADJN-BDN RG dated- 31.01 .202:5 read with

2D3601250574954 dated- 31.01 .2025 in Form GST DRC- 07 passed by the'1't

respondent for the financial year 2O2O- 21, as illegal, unjustified and violative of

principles of natural justice.



lA NO: 1 OF 2026

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to stay
the operation of the notice dated- 16.10.2025 issued by the 2nd respondent to 3rd
respondent attaching the bank account of the petitioner for recovery of the
disputed tax, pursuant to the impugned Or:der -in- Original No.2312024-25-GST-
ADJN-BDN RG dated- 31.01 .2025 read with 2D3601 2SOST4}SA dated-
31'01 '2025 in Form GST DRC- 07 passed by the 1st respondent forthe financial
year 2020- 21 during the pendency of the above writ petition.

lA NO: 2 oF 2026

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to stay
all further proceedings pursuant to the impugned Order -in -Origin al No.23t2024-
25-GST-ADJN-BDN RG dated- 31.01 .2025 read with ZD36O12SOSI4}SA dated-
31'01 '2025 in Form GST DRC- 07 passed by the 1st respondent forthe financial
year 2o20- 21 during the pendency of the above writ petition.

Counsel for the Petitioner: SRI B. SRINIVAS

counsel for the Respondents No.1 & 2: sRl DoMlNlc FERNANDES, sENloR
S.C. FOR CENTRAL BOARD OF TNDIRECT TAXES AND CUSfOMS

Counsel for the Respondent No.3: --

counsel for the Respondent No.4: sRl N. BHUJANGA RAo,
DEPUTY SOLICITOR GENERAL OF TNDIA

Gounset for the Respondent No.5: Gp FoR GENTRAL TAx

The Court made the foilowing: ORDER
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IN THE HIGH COURT FOR THE STATE OF TEUNGANA
AT I{YDERABAT)

h Kumar singh

and

Writ Petition No.3951of 2026

Da,ted:11.02.2026

Between:

M/s. Mahalaxmi Communications,
Rep. by its Proprietor Mr. Nelluri Hatibabu

..Petitionet

and

The Superintendent of Central Tax,
Bodhan GST Range, Nizamabad Division,
Medchal Commissionerate,
Bodhan, Nizamabad District and 4 others

Respondent

Order:

Heard Mr. B.Srinivas, learned counsel for thc petitioner ancl

N{r. Dominic Fernandes, learned senior Stan<ring counscl for central

Board of Indirecr Taxes and Customs (CBIC) appcaring for respondents

No.1 and 2.

2. This Writ Petition is filed for the fblowing relief:

"to issue an appropriate Writ or direction more particularly
one in the nature of Wdt o[ Mandamurs declaring the
impugned Order-in-Original No.23 / 202,425GSTADJN1ON
RG dated 31.01.2025 read with 2D3601250574gsA dated
31.01.2025 in Form GST DRC-07 passed by the 1",
respondent for the financial year 202.0-21 as illegal, unjustified
and violative of principles of natural justice 

^.rJ 
to p^ss such

other order or orders as this Court may dcem Frt 
^rrd 

proper
in the facts and circurnstances of the case.,,

/
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3' Learned counsel for the pedtioner has taken a ground that trre
relevant cerrificate of the chartered Accountant dated 17.11.2025cou1d
not be praced at the tirne of adjudication. It cerrifies t_rrat that trrc
services suppried to the concerned posscssing (;s.rIN registrario.
No'36Bpwr)N1 11 4crzs with tax invoices shorv-payrnenr of dre taxcs
in full in trre rchrrns fired in form G'TR_3B for rhe respective tax periocr
to which each invoice relates' It is submitted that if rhis certificate courcl
be placed bcfore the adjudicating authority, the a,egations conrainecr i,r'e shorv causc nodce of having ava,ed excess Inpur Tax credit during
the subject ta.x pcriod would have been properly cxplained. J.hereforc.
the pcdtioncr approached rhis Court.

4. Learned Senior Standing Counsel for CBIC submits that thc
certificate r:eried upon by the petitioner was issued on L7.11.2025,muc1i
after thc acrjudicarion. He submits that the petitioner was at riberty to
prefer an appeal against the impugned order-in-originar dated 3r.01,.2025
and summary of the order in Form GsT DRC-07 dated 31,.0L.2025
taking a'grounds as are avurabreto it in law and on facrs before the
appellate authoriry in respect of the subject tax period.
5' At this srage, rearned counsel for the petitioner seeks liberty to
the petitioner to prefer an appear against the impugned order_in_originar
dated 3t'01'2025. He submits that sorne delay might have ;*,

,
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in approaching the appellate authoriry and therefore, he may be directed

6. upon hearing learned counsel for the parties, since the petirioner

sceks liberry to prefer an appeal, we do not wish to comment on the

merits of the contentions raised by the parties.

l. If the petitioner prefers an rppeal within a period of two weeks

with statutory pre-deposit along with a delay condonation applicarion,

the learned appellate authority would consider it in accorclance with law

also taking into consideration that it has been pursuing the writ rcrnedy

before this court in the meantime as wen. The petitioner wiil be at

liberty to take all the grounds in raw and on facts before the appelate

authoriry. If the appellate authority is satisfied that the delay is

explained, he would entertain the appeal on merits. During the period

of rwo weeks within which the petitioner has to fire the appear, no

coercive steps be taken against the petitioner pursuant to the impugned

garnishee notice dated 1,6.1,0.2025

B. The \x/rit petition is, accordingly, disposed of with the aforesaid

liberty. However, there shall be no order as to costs.

I,

Asa miscellaneous if , stand closed.

SD/. MOHD. ISMATL
REG ISTRAR

OFFICER

//TRUE COPYII

Nizamabad Division,
1.

,

To

Excjsg,. Se1ice Tax anr{ laon*,ot rri.
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3' The Branch r\Ianager, state Bank of rndia, Bodhan, Nizamabad District.4LX?.'33!?.3flog['Efl,,o?[,t*..?or,#l?!,"^1Jfl.6?r",_",,,"dtTil;rndia,3d

s' 
Il3"r:['ff:o'' Secretary, (Revenue), srate of Terangana, secretariat,

6. One CC to SRt B. SR|N|VAS, Advocate [OpUC]
7. 9f c.qto SRt DorMlNtC .a*-^-"=]';,^-rnoit".iriie! ano customs roFUdrNDEs' 

senior s.c. for centrat Board of
8' 

tB""r3,t 
to sRl N' BHUJANGA RAo, Deputy soricitor Generar of rndia

e' 
Iyat"rtS:aiorfil-,-,"' central Tax, Hish court for the srate of Tetangana at

10.Two CD Copies
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HIGH COURT

HCJ
&

GMM,J

DATED :11t02t2026

ES

RDER

WP.No.3951 of 2026

DISPOSING OF THE WRIT PETITION
WITHOUT COSTS
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